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ducers and Production Assistants. The 
system of engagement of Springers is 
also under examination with a view to 
streamlining it.
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Film Kissa Karst Ka’

4143. SHRI SATISH AGAHWAL: * 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: <

(a) what was the agcncy or the 
particular officer who ruled that the 
Hindi film entitled ‘KISSA KURSI KA’ 
could not be released to public, the 
reasons why such a decision was 
taken;

(b ) who was producer and director 
o f this film, who were its financiers, 
whether any assistance to it was 
sought from Film Finance Corpora
tion; and

(c) what was the criterion of con
sidering this film rs not worth release 
to public, whether Government would 
release it if its copy wf>s made avail
able now?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K ADVANI): (a) and (c). The
fi’m KISSA KURSI KA was examin
ed by the Central Government in 
exercise of the powers conferred by 
Sub-section (1) of Section 6 of the 
Cinematograph Act, 1952 and it was 
decided that the film should not be 
given a censor certificate for public 
exhibition, on the grounds that the 
film was against the interests of the 
security of the State, friendly rela
tions with foreign States, public 
order, and was likely to incite the 
commission of offences against the 
established laws of the country. 
These powers were exercised by the 
then Joint Secretary (Information) 
in the Ministry of Information and 
Broadcasting, Incharge of the Film 
Wing, with the approval of the then 
Minister for Information and Broad
casting.

With regard to permitting the 
release of this film if a copy now 
becomes available, the Central Gov
ernment, having already refused a




